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AUTHORITATIVE ENGLISH TEXT
Bill No. 27 of 2011
THE HIMACHAL PRADESH MUNICIPAL SERVICES (AMENDMENT) BILL, 2011

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



A
BILL

further to amend the Himachal Pradesh Municipal Services Act 1994 (Act No. 11 of
1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Municipal Services
(Amendment) Act, 2011.
2. Amendment of section 3.—In section 3 of the Himachal Pradesh Municipal
Services Act, 1994, —

(a) For sub-section (1), the following sub-section shall be substituted, namely:—

“(1) There shall be State Level Municipal Services comprising of the posts in Nagar
Panchayats and Municipal Councils, constituted under the Himachal Pradesh
Municipal Act, 1994, and as shown in the Schedule-I to this Act.”; and

(b) In sub-section (3), the words, sign, brackets and figure “referred to in sub-section
(1),” shall be deleted.

STATEMENT OF OBJECTS AND REASONS

Section 3 of the Himachal Pradesh Municipal Services Act, 1994 enables the
Government to include certain posts in Schedule-I which form the State Level Municipal
Services. Certain categories/posts in municipalities, namely Municipal Corporation, Municipal
Councils and Nagar Panchayats have been included in Schedule-I which form the State Level
municipal Services. There is continuous demand of the Employees Union of Municipal
Corporation that the employees of Municipal Corporation may be kept out side the State Level
Municipal Services and some of the employees of the Corporation have even filed Writ Petition
in the Hon’ble High Court. The Hon’ble High Court has also directed the State Government to
decide the matter regarding integration of Municipal Services within three months. Thus, in view
of the continuous demand of the Employees Union of the Municipal Corporation and the
directions of the Hon’ble High Court, it has been decided to amend section 3 of the Act ibid
suitably so as to bring out of the purview of section 3 and Schedule-I, the employees of the
Municipal Corporation. This has necessitated amendment in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.



MAHENDER SINGH,
Minister-in-Charge.
Dharamshala :
The ,2011.
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—Nil—
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